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Abstrgct of the Proceedings of the Council of the Governor General of India,
assembled for the purpose of making Laws and Legulations under the pro-
visions of the Act of Parliament 24 & 25 Vie., cap. 67.

i

The Council met at Simla on Tucsday, the 20th Scptember 1870.

PreseNT:

Ilis Exccllency tho VicEroy and GovirNor GENERAL of India, k.r.,
G.C.8.L., Presiding.

The Hon’ble JOEN STRACHEY.

The ITon’ble Sir Ricitarp TEMILE, K.C.8.1,

The Hon’ble J. FI1ZJAMES STEPHEN, Q.C.

The Hon’ble B. II. ELLIs.

Major-General the Ilon’ble II. W. NorMax, c.s.

The Hon’ble F. R. COCKERELL.

MAULMAIN TIMBER DUTIES BILL.

The Hon’ble Mr. StepuEN introduced the Bill to legalize the levy of
certain duties on foreign timber imported into Maulmain, and moved that it be
referred to a Select Committee, with instructions to report in a week. The Bill
was intended to correct a departmental error committed in 1863, and he had

already fully described tho measure.

TARITT BILL.

The Hon’ble Sir R. TrmPLE moved for leave to introduce o Bill to conso-
Jidate the law relating to Customs’ Dutics.  Various amendments in the present
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taniff were deslrable, nnd tho opportumty would be taken to mcorpora.te the law
. relating to the unpmt dutles on salt a.nd oplum.

o oo

Leave was gra.nted

Vila
s

PRISONERS’ BPL

BHL ,moved for’ leave to mt;oduce a Blll % con-
o “'p‘monen committed by Oourts. - This Bill formed .
schiie-forconsolidating the -Acts and Regulations,

}i¥tie "Administrator General's Act (XXIV of 1867),

: had%amce beemnteadﬂy‘ pursned, and ‘was now heing actlvely carried out. It

il pronded for: the -Te-enactment of the substantial provisions of Acts VII of

1837, XVI of 1840, VIII of 1863, II and XII of 1867, and part of Act XXIV

of 1835 relating to convicts and prisoners under confinement by order of any
Court.

Those enactments embraced the entire law regarding such prisoners and

‘convicts, as distinguished from the law relating exclusively to the internal
mam.gement and economy of prisons.

No amendments of the existing law were contemplnted by the Bill beyond

.. .. such as were incidental to the more concise expression and convenient arrange-
L ZE R

ment of the matter to be re-enacted.
Leave was granted.

L 4

CATTLE TRESPASS BILL.

The Hon’ble Me. CoCKERELL moved for leave to introduce a Bill to consoli-

date the law relating to cattle-trespass. This also was a purely consolidation
measure.

The principle, as he understood it, 6n which the general scheme of consolida-
tion was being carried out, was that it was to be applied to all enactments, of
which there were more than two on the Btatute-book relating to the same
subject and in operation exclusively within the same local limits.

° it

The law regarding cattle-trespass was contained in Act IIT of 1857 ‘and
its amending Acts V of 1860, and XXII of 1861.
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It was now proposed to re-cmact in a consolidated form, for facility of
reference, and without any material amendment, the extant provisions of those
three enactments. ‘

Leavo was granted.

The following Sclect Committee was named :-—On the Bill to legalize the
levy of dutics on certain timber imported into Maulmain, the IIon’ble
Mr. Cockerell and the Mover.

The Council then adjourncd to Friday, the 23rd September 1870.

WIIITLEY STOKES,

L Secy. to the Council of the Govr. Genl.
The 20k Sepl. 1S70.J Jor making Lwws and Regulations.
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